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The matter is taken up for admission. But the id. 

counsel for the respondents raise preliminary objection en the faCO 

of the application submitted by the applicant and she submits that 

in the cause—title and also in the verification the applicant No.1 

claims to be aged 40 years and not the applicant No.2 claims to be 

aged 38 years on the dat, of filing of the application. That state 

ment is verified in the verification. So in view of the age recordød 

in the application they are not eligibl, to be considered for applint. 

ment as they were found to be minor at the date Of appointment. S. 

the application is found to be infructuous and is dismissed accord.' 

ingly. No order as to cests. 
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